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*102. [The questioner (Shrimati Vanga Geetha) was absent. For answer, vide 

page 24 infra.] 

* 103. [The questioner (Shri Rajnath Singh 'Surya') was absent. For answer, 

videpage 25 infra.] 

THE DEPUTY CHAIRMAN: After Mr. Pramod Mahajan discussed about the 

quorum yesterday, this is the reaction to it. Q. No. 104. 

����� ���� ��	�
 ��� 
ह	 ���� ��	� 

104. �� �����
 ������: ��	 
�
�, ��	� �� �� ��� �	�� ���� �ह ��	�� �� 
�� �	 ����� 
�: 

(�)��	 "��	�� #$� �� $%�	�& ��  �	�� �� 
�$	� ��  
'( �
)� "
�
� �� 
*��� 
��+,� "��	� �+ -� -� ह.; �� 

(#) �
- ह	�, �+ "
�
� 0	�	 �� �1 
"2	
�3& �	 4�5�	 ��	 ह.? 

�
��, ���� �� �� �	� ���� ���� (��  !" �#$��): (�) �� (#) 7� ह	�, 

��8$�& ��  �	9� 
�:�+;< "����� "
�
� (=�>7�� �%?� "
�
�) �� "��	� �+ *��� 

��+,� 14.1.1999 �+ -� -� A�, 7+ �	��# 22.8.2000 �+ �	9� "D	 ��  �,' �� �# -� 
�1 ह.E 

State funding of elections 

†*104. SHRI BALKAVIBAIRAGI: Will the Minister of LAW, JUSTICE AND 

COMPANY AFFAIRS be pleased to state: 

(a) whether the Committee constituted to consider the matter regarding State 

funding of elections has since submitted its report to Government; and 

(b) if so, the details of the recommendations made by the Committee? 

THE MINISTER OF LAW, JUSTICE AND COMPANY AFFAIRS (SHRI ARUN 

JAITLEY): (a) and (b) Yes, Sir. The Committee on State Funding of Elections (Indrajit 

Gupta Committee) had submitted its report to the Government on 14.1.1999 and the same 

has been laid on the Table of the Rajya Sabha on 22.8.2000. 
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† Original notice of the question was received in Hindi. 
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 THE DEPUTY CHAIRMAN: Time bound programme. 
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THE DEPUTY CHAIRMAN: The words 'advanced stage' are used in 
different terms. 
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SHRI HANSRAJ BHARDWAJ: Madam Deputy Chairman, this issue of 
State funding of elections has been pending since the Dinesh Goswami 
Committee's Report came first; thereafter, it was discussed in severaf Committees. 
I would, particularly, remind the Minister of Law, Justice and Company Affairs 
that Shri L.K. Advani, who is now the Home Minister, was the greatest champion 
of State funding of elections, and a lot of work has been done. I don't find any 
impediment in State funding because it was agreed to in the Speaker's Chamber, 
when 1 was the Law Minister, that at least a beginning could be made by giving 
some help in kind. And, I think, this is a thing which we can implement 
immediately, without waiting for larger funding of elections. You will appreciate 
that the use of money power has eaten the vitals of our democracy. Year after 
year, we find political parties looking to the corporate world for illegal funds, 
and they have started speaking in open now against Governments and 
politicians. Therefore, this matter has acquired urgency, and I would request 
the hon. Minister to expedite it—this issue has been discussed threadbare—in 
whatever way so that we are, at least, relieved of this agony of the general 
accusation that all politicians are corrupt, that all political parties are corrupt. 
This must go because money is required for fighting elections; it is a process of 
democracy. Madam, we are creating consensus on various issues; this is an 
issue which requires an immediate consensus. Two days ago, I again saw the 
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Home Minister speaking on this very issue. Now this issue must be decided before 

we go to another round of polls so that no political party needs to run to the corporate 

world for money. Therefore, I would request the hon. Minister to see that this 

advanced stage results to delivery. 

SHRI ARUN JAITELY: Madam, the hon. Member has raised several issues 

and stressed upon the fact that it is required and that it is of utmost urgency. I 

completely agree with the hon. Member and I can assure him that, since it is at a very 

advanced stage, the Government would be, very soon, taking a final view in the matter. 

There is a Group under the Home Minister which is actively considering the views of 

State Governments, political parties, the recommendations of the Indrajit Gupta 

Committee and various other suggestions that have been made. 

The hon. Member spoke in terms of impediments. I must mention that when we 

obtained the views of State Governments, a few State Governments had reservations 

about the report. The others, who accepted the report, said almost in one voice that 

they were not willing to share any part of the expenses. That itself became a factor 

which has to be considered. 

The second factor is that the recommendations of the Committee have provided 

that a political party and a candidate would be entitled to, not cash, but in terms of 

kind; for instance, a rent-free accommodation for a political party, one rent-free 

telephone for a political party, air-time at the time of elections, both on the public 

broadcaster and the private channels, etc. As far as the candidate is concerned, some 

definite quantity of paper for publicity material, diesel, etc. have been mentioned. But 

the question would arise—and that is what the hon. Member has said—as to what 

happens to the expenditure which candidates and parties would undertake outside of 

that. I must mention that we are taking all views into consideration. The Congress 

Party had prepared a report; it was prepared by a Committee headed by Dr. 

Manmohan Singh, the Leader of the Opposition in this House. We have also examined 

that document and we found that there were some valuable suggestions even made in 

that document on how to add transparency to the whole process of political funding. The 

hon. Member said that parties had been depending on illegal funds from corporate 

houses. What is the process? We have also examined models in other countries. Britain, 

for instance, has recently enacted an entire new law which defines how accounts of 

political parties are to be maintained in a transparent manner and what the constraints 

are on this maintenance of accounts. All those factors are being takert into 

consideration, before the Government takes a decision, and I can tell the hon. 

Members, when he says that it should be done 
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urgently, we are also equally concerned and convinced about the grave urgency of this 

matter. 

THE DEPUTY CHAIRMAN: Shri S.B. Chavan. 
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SHRI S.B. CHAVAN: Madam Deputy Chairperson, this issue of electoral 
reforms has been under consideration since very long. The Indrajit Gupta Committee 
was appointed and these are matters which, in fact, are going to be decided only by 
political consensus. According to the information that I have with me, State 
Governments' resource position is not really that happy. But, despite the differences 
between the State Governments and the Central Government, if the Government of 
India is really serious about the whole matter, will it think of calling a meeting of all the 
political parties and take a final view as to whether it is in a position to go ahead with the 
kind of recommendations that I am going to make? There are two things. One is about a 
very partial sort of funding of State elections that Indrajit Gupta Committee has 
recommended. The second is, whether, because of the communal atmosphere that is 
being generated, the Government can also think in terms of having something like the 
Germans have; they have a system which is called the List System, where the name of 
the candidate is not available and it is the party for which the people are supposed to 
vote. This, according to our information, will, to some extent, minimise the communal 
atmosphere that is normally being generated for getting votes. These are the two issues 
on which I would request the hon. Minister to kindly call a meeting of all the political 
parties and take a final view, if we are politically prepared to take a decision in the 
matter. 

SHRI ARUN JAITELY: Madam, this whole issue of who should foot the bill in 

the even of there being a partial State-funding in kind need serious consideration of 

the Government. As I mentioned earlier, after we received the comments of the State 

Governments and various Departments of the Government and also of the Finance 

Ministry, we called a meeting of all political parties, just recently, on 13th September 

where those recommendations were circulated to the Members. All the political parties 

were invited tp make their comments; most of the political parties did attend the meeting. 

There was a larger consensus in favour of some of the recommendations made by 

the'Committee, that the 
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assistance, out of the State funding, should be in kind rather than in cash. Some 

of the major political parties were also in favour of extending the scope of 

electoral reforms in relation to political funding, in terms of legitimising 

political funding, subject to the condition how accounts are to be audited and 

maintained, and what kind of fiscal structure should be maintained in relation 

to them. This has already been done. In case any party or any hon. Member has 

any further suggestion to give in this regard, we would welcome it. 

DR. KARAN SINGH: Madam, this whole question of electoral reforms is 

something that has been exercising the minds of the people and the thinkers in 

this country now for many years. A large number of suggestions have emerged 

from various committees, including the one Public Service Committee we set 

up, in the India International Centre, and a lot of views have been given. I am 

not going into the broader question; I hope the entire gamut will be studied. 

This specific question is regarding State funding. What I would like to know 

from the hon. Minister is, the next round of General Elections are due only 

three years from now; whereas the next round of State elections are coming up 

within the next three or four months. Will it at all be possible for the Government 

to come up with some concrete proposals before the next round of Assembly 

elections which are due; or will we now really have to wait for another three 

years until the General Elections? 

SHRI ARUN JAITELY: Madam, I have mentioned that it may be difficult 

for me to give the exact time-frame since very extensive consultations are required 

when you change your system of funding elections. The bulk of the consultations 

have already taken place. The matter, as I said, is under the very serious 

consideration of the Government; a decision will be taken very soon in the 

matter. But for me to give the time-frame in which the decision would be taken 

may not be possible, at this stage. We are trying our best to expedite it, as far as 

possible. We also had a consultation just in middle of the last month with all the 

Chambers and Industry as to what they feel about those parts of the 

recommendations which the Indrajit Gupta Committee left to the Government 

and which the Dr. Manmohan Singh Committee had talked of. 

THE DEPUTY CHAIRMAN: I think a lot of answers have been 
given. 
The Minister is not going beyond what he has already said. I think he has 
completed his answer, but I don't know what Mr. Lachhman Singh has to say 

because he said he has contested some elections. "�	' �	 7�	�...(2�
��	)... | 

SHRI LACHHMAN SINGH: I have a vast experience with regard to 

voters. I know what they want. They don't want anything in kind. A voter is not 

interested 
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in paper and all that. They need so many things. How will they do that? 1 would 

like to put a specific question to the hon. Minister in this regard. 
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* 105. [The questioner (Shri Kripal Parmar) was absent. For answer, vide page 

26 infra.] 

* 106. [The questioners (Shri Santosh Bagrodia and Shri Prakanta Warisa) were 

absent. For answer, vide page 27-28 infra.] 

* 107. [The questioner (Shri Satish Pradhan) was absent. For answer, vide page 29 

infra.] 

*108. [The questioner (Dr. AHadi P. Rajkumar) was absent. For answer, vide 

page 29 infra] 

Vacancies in Prasar Bharati Board 

*109. SHRI KARTAR SINGH DUGGAL: Will the Minister of 

INFORMATION AND BROADCASTING be pleased to state: 

(a) the procedure for filling-up of the vacancies and reconstitution of the 

Prasar Bharati Board; 

(b) the criteria for the selection of Chairman and Members of the Board; 

(c) whether there is a search panel to do the scouting of talent for the 

selection board; and 

(d) why should it take more than a year to fill in vacancies as has happened of late? 
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